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m THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW DELHI

O.A. No. 2730/91
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199

DATE OF DECISION 3.1.1992.

@

Or, E, Ratna\/alli

Shri R. Venlcttramani

Ap p 1 i c an t

Advocate for the Petitioner!s)

Versus

Tglhi Administration A Anothar Respondent

Smt, Av/inash Ahlauat Advocate for the Respondent(s)

CORAM

The Hon'ble Mr. P.K, Kartha, yic»-Chairman (Du U.)

The Hon'ble Mr. Ohoundi/al, Adminiatratiub I^lembar.

1. Whether Reporters of local papers may be allowed to see the Judgement ?^
2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgement ?/^
4. Whether it needs to be circulated to other Benches ofthe Tribunal ? /

(3udg®fn«nt of tht Bench d«liy«r«d by Hon'bli
Plr, P,K, Kartha, \/ic»-Chairman)

Th« Iebub arising in this application rtlates to

th« tenura of th• applicant as S»nior R^sidsnt in ths

j»P. Pant Hospital, Nbu Delhi,

2, The applicant uas appointed by Wemorandum dated

25, 10, 1988 to the pest of Senior 'Resident (Neurology) on

Turely ^ hoc and emergent basis in 1*1, A.M. College,

-^nd associated LM3PN Hospital and G#B, Pant Hospital,

Neu Delhi, for a period of 89 d g/s or till neu 3.M. student

leined, uhichever uas earlier. Her appointment has been

continued thsrsaft^ar on tha s^me t^rms.
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3. Th« present apolication uas filed in the Tribunal

on 18,11.1991 and an interim ord^^r uas passed on 19,11,1991

"•irocting the respondents to continue her as Senior

Hesident in G,9. Pant Hospital. The interim order has

thgroafter been continued till the case was finally heard

and ordsrs reserved on 15,12,1991.

<5, Ue have gone through the records of the case

car-^fully and have he^rd the learned counsel for both

the nyrtiots. The appointment of ths applicant as Senior

Resi':? 9n t tiae in iccordancs uith the Hgsidency Scheme sat

out in the letter iat?d 22,4,1974 of the Tlinistry of Health

& Family Welfare uhich stipulates, inter alia> that the

t'^njre of Senior Residency will be three years. The

applicant ccmaleted that pariod on 24. 10, 1991, She joinad

qs 0. n. Student on 3.7. 1989 for a period of two years

upto 30.6.19S1, She has complated that course also,

5, The applicant is aggrieved that the ^3.8, Pant

Hospital by order dat-^d 9,F, 19ri1, has granted her extension

on the last occasion only upto 30,9.1991 or till n«u 3,1*1,

student joins, whichever is earlier. According to her,

shf? should be alloued to continue for a full term of three

/ears, ignorini the period of her ad hoc appointment.

6. The respondents have stated in their counter-

affid-ivit that the applicant has no right to be ratained
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on the post of Senior Hosident as shu has alroady

comnlat^d three /ears, Thgy, have further stated th-it

she has also completed her D,I*I, Cours® in Neurology in

June, 1991, but sh« ugs given another gxtansion only to

enable her to com-rilete three years of Senior Residency

in Meurology, They did not consider her extension beyond

14,11,1991 in public interest as sh® has already comoleted

her t'^rrp and in vi eu of hsr gensral unsui tability. The

• elhi University has racommendad two neu doctors for

appointmant as Senior liesidents in August, 1591 and that

the applicant should give uay to one' of them.

7, Ue see force and merit in the above contention

raised by the respondents. The post of Senior Rasidant

being a tenure post, the applicant has no legal right to

continue in the said post aftar she h =s completed the

nomal tenure of three years. Her unsuitability or

otherwise for continuing in the post thereafter, is not,

therefore, ralevgnt.

a. In the above view of the matter, thsre is no merit

in the present aoplication. The application is, therefore,

dismissed. There uill be no order as to costs.

1^.
('^.N, Dhoundiy al

Ad iiinistr a ti ve Ismber
(P.K, Kartha)

^/i CO-Chair man(3u^ 1,)


